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CP NO.140/ND/2013

Learned counsel for the parties is present. Pleadings are completed. Ld.
counsel for the respondent submits that demurrer application be disposed of before
hearing of the case. Pleadings are completed and points taken regarding

maintainability of the petition may also be argued in the CP.
Heard the part argument on behalf of the learned counsel for the petitioner.

List the matter on 20" March 2018 at about 11:30 AM for remaining argument.
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Dated:28.02.2018 V.P. SINGH,
MEMBER (JUDICIAL)
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